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The question is:

"That this House disapproves of the
Tea Companies (Acquisition and Trans-
fer of Sick Tea Units) Ordinance, 1985
(No. 3 of 1985) promulgated by the
President on the 8th April, 1985."

The motion was negatived.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) SAROJINI MAHISHIJ: I shall
now put the motion moved by the Minis-
ter io vote. The question is:

'That the Bill to provide for the ac-
quisition and transfer of the sick tea
units specified in the First Schedule and
the right, title and interest of the tea
companies in respect of the said tea
units with a view to securing proper
reorganisation and management of such
tea units so as to subserve the inte-
rests of the general public by augment-
ing the production and manufacture of
different varieties of tea which are es-
sential to the needs of the economy of
the country and for matters connected
therewith or incidental thereto, as pass-
ed by the Lok Sabha be taken into
consideration."

The motion was adopted.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) SAROJINI MAHISHI]: We shall
now take up clause-by-clause considera-
tion of the Bill.

Clauses 2 to 34, the First Schedule and
lhe second Schedule were added to the
Bill.

Clause 1, the Enacting Formula, the
Preamble and the Title were added to the
Bill.

SHRI VISHWANATH PRATAP SINGH:
I move:
That the Bill be passed.

The question was put and the motion
was adopted.
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THE COINAGE (AMENDMENT) BILL,
1985

THE MINISTER OF FINANCE AND
COMMERCE  (SHRI = VISHWANATH
PRATAP SINGH): Madam Vice-Chair-
man, [ beg to move:

"That the Bill further to amend the
Coinage Act ,1906, as passed by the
Lok Sabha, be taken into consideration."

Madam, it is a non-controversial Bill,
giving greater manoeuvrability to the Gov-
ernment for making available coins for
circulation as per demand. Concern about
the shortage of coins was expressed by
hon. Members. The Government has al-
ready taken various steps for increasing
the total availability of coins. The pro-
duction has largely increased from 525
million pieces in 1981-82 to 1356 million
pieces in 1984-85. The target for 1985-86
is 2000 million pieces. There is still a
gap. The Reserve Bank of India has ass-
essed that in 1985-86, we would require
2,600 million pieces which would rise to
3200 million pieces in 1992-93. Measures
have been taken to modernise all the ex-
isting three mints and to establish a new
mint, with a capacty of 1500 to 2000
million pieces per annum, at NOIDA, in
Ghaziabad district of U.P. The present
amendment is to take care of the inter-
vening period of shortage and when there
is absolute necessity to import coins to
cater to the needs of the people. This
is an exceptional measure and it will
be made use oi only to the extent it is
necessary. I commend the Bill for the
consideration of the House.

The question was proposed.

SHRI NIRMAL CHATTERJEE (West
Bengal): Did you move the Bill as Fin-
ance Minister or Commerce Minister?

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) SAROJINI MAHISHI]: There are
four or five members who have given
their names to speak. Mr. Satyanarayan
Reddy.

SHRI DIPEN GHOSH (West Bengal):
Madam, my name is there.
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THE VICE-CHAIRMAN [DR. (SHRI-
MATI) SAROJINI MAHISHI]: It is. there.
I shall call you.

SHRI DIPEN GHOSH: My name
should have been called first.

SHRIB. SATYANARAYAN REDDY
(Andhra  Pradesh): Madam Vice-Chair-
man, the present Bill, of course ...

SHRI DIPEN GHOSH: Madam, I do
not mind giving preference to
Mr. Satyanarayan Reddy, my colleague.
But I do not know how it has been repor-
ted to the Chair from the Table. I would
like to know.

SHRI NIRMAL CHATTERJEE: Is it
the mistake of the Table or is it some ac-
commodation because this has happened in
the past? We want to be clear about this.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) SAROJINI MAHISHI]: It is not
mentioned here, in order of priority, as to
who should be called first.

SHRI DIPEN GHOSH : Why it has not
been given? This is what I would like to
know.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMATI MARGARET
ALVA): This is a discretion of the Chair.

SHRI DIPEN GHOSH They should
go by the strength of the parties in the
Opposition.

SHRI P. N. SUKUL (Uttar Pradesh):
Go and fight among yourselves.

SHRI DIPEN GHOSH : How can the
Minister of Parliamentary Affairs say that
it is a discretion of the Chair?

SHRI B. SATYANARAYAN REDDY:
Madam Vice-Chairman, of course, the pre-
sent Bill has been brought forward to tide
over the shortage of coins. Due to the
shortage of coins, not only we, Members,
but every person, whether he is a worker
or peasant or anybody, is affected by this.
When we go to the market, the shopkeeper
gives a chit. When we travel in the bus,
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he also gives a chit. No coins are given.
The shortage is there. According to the
hon. Minister's own statement, the produc-
tion has increased from 525 million pieces
in 1981-82, to 1063 million pieces in 1983-
84 and to 1356 million pieces in 1984-85.
The Minister has also mentioned that tha
target for production for 1985-86 is 2,000
million pieces.

Madam, Government knew very well,
what would be the requirement of the
country. I was surprised to read the state-
ment made by the hon. Minister of State
for Finance in the Lok Sabha. He says
'Now, the question is why we are going to
import coins'. He also says 'There is a
crisis; Nobody can dispute it. We are
not disputing that there is a crisis, that
there is shortage of coins. He says The
question is whether we should take mea-
sures to meet the requirement or we should
sleep over the matter'. My points is,
Government has slept over the matter all
these years. They knew very well that a
crisis will be there, shortage of coins
will be there. Then, why have they slept
over the matter? you cannot have an ex-
cuse to import coins from foreign coun-
tries. People, particularly the weaker sec-
tions are facing difficulties. I fully under-
stand and share the concern expressed by
hon. Members. This question has been
discussed on more than one occasion, both
in the Lok Sabha and also in the Rajya
Sabha. Questions have been put and the
Government has been assuring us that they
will meet the requirements as early as
possible. Now finally they have come out
with the present Bill, stating that they will
import the coins from foreign countries.
This is most disgraceful and shameful on
the part of the Government. No indepen-
dent country should think in those terms.
I respectfully submit to the Finance Min-
ister why this Government have come to
this decision to import coins from foreign
countries, I do not understand. I really
feel ashamed and it is disgraceful on the
part of a sovereign country to do this.
Government should have taken adequate
measures to have the coins minted in ihe
country itself. There are, 1 think, 22
newly opened centres in the country at Hy-
derabad. Calcutta and Bombay. Why have
you not taken necessary steps to produce
more coins in these centres? If you had



391 The Coinage

[Shri B. Satyanarayan Reddy]
foresight you could have opened a new
mint in this country itself. As a matter of
fact, I remember you had promised, both
in the Lok Sabha and in the Rajya Sabha,
that new mints are going to be opened and
this shortage will be overcome. But so far
nothing has been done. No new mint has
been opened. I would like to know from
the Minister whether they are in the habit
of making promises in the House and not
implementing them. What have you done?
Why have you not taken this step? So I
want lo draw the attention of the Gov-
ernment and the House to these facts. Of
course, I am in favour of meeting this
crisis as early as possible, today or tomor-
row, not by importing the coins from
foreign countries but by minting them in
this country itself. So I would like to
know from the Finance Minister, how
many million pieces of coins we are going
to import from foreign countries? I think .
500-600 million pieces will be imported.
I do not know whether this is correct or
not.

I would also like to know whether the
Government have made an assessment of the
cost of each coin that we are going to
import from other countries, whether they
have made an assessment as to what will
be the total cost of these coins, whether
it will be less than what it will be if the
same coins are produced in our country?
What will be the difference in cost bet-
ween coins being produced in our country
and those that are going to be imported
from foreign countries. And I would like
to know what will be the total number of
pieces that we are going to import.

I would also like to know whether the
Government has taken steps to see that
these coins are not hoarded. It has been
brought to the notice of the public and
now of the Members that there are certain
agencies, certain persons who are in the
habit of hoarding these smal! coins. I
would like to know whether the Govern-
ment has made any effort to unearth these
efforts at hoarding by interested persons
or agencies. What is the extent of the
coins that have been hoarded? Whether
it is a fact that due to hoarding of coins
there is a shortage of coins in circulation
in the market?
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Secondly, I would also like to know
whether the Government is seriously think-
ing of increasing production in the existing
3 mints that are there in the country and
also opening a new mint at Ghaziabad or
some place in U.P. Is it a fact that Gov-
ernment is going to open this mint? How*
much time it will take? What will be the
—capacity of this mint to produce-
coins? Finally, 1 would like to impress
upon the Government that we are totally
opposed to this disgraceful Bill to import
coins from other countries. I would like
to ask the Finance Minister to withdraw
this Bill and see that the coins are minted
in this country to meet the demands of the
people immediately.

Thank you.

SHRI DIPEN GHOSH :  Madam Vice-
Chairman, I rise to oppose this Bill.

SHRI B. SATYANARAYAN REDDY:
Demand for withdrawal of the Bill.

SHRI DIPEN GHOSH : That is left to
me. You just listen.

Madam, I think that in the Statement of
Objects and Reasons the required informa-
tion has not been supplied to the Members
of Parliament while piloting this Bill.
There was an occasion when we had rais-
ed this issue about the shortage of coin3,
in this House, and at that time ihe pre-
sent Finance Minister's predecessor had
denied having any such shortage of coins
in our country. Even now the Govern-
ment is not saying clearly whether there
is any shortage of coins at all, because
the first sentence of the Statement of
Objects and Reasons says, "There have
been persistent reports of shortage of coins
in the country." Nor has the Government
stated that there is a shortage of coins. In
the Financial Memorandum it has been
stated, "The amendment itself will not in-
volve expenditure as the imports would be
resorted to only if the demand for coins
is not fully met by the Government Mints."
Naturally, 1 want to know, first of all,
whether Government has come to the con-
clusion having assessed the total require-
ments of our country about the coins and
the total production capacity of our Mints,
that there is a shortage of coins which
necessitates the import of coins from
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broad. This is one question I want to
out. Secondly, the Government has also
tot mentioned here that Government has
already imported, not the prepared coins
but the blank coins, from abroad—from
youth Korea and from certain other coun-
ries—for printing in the Government
Mints here. So, the Government has al-
ready taken recourse to import of coins
partially; Government has imported blank
:coins. So, here also I want to point out
why adequate information has not bean
supplied to the Members of Parliament
while piloting this Bill.

Now, Madam, what happens is that
actually the Reserve Bank of India assesses
he requirements of coins in our country
ind places the requisitions with the Gov-
;rnment Mints for manufacturing the coins
ind giving supplies thereof to the Reserve
Bank. There was a time when Govern-
ment Mints in India had surplus coins
in their stocks, and the surplus production
even went to such an extent that our
Mints and Reserve Bank also had been
suffering from want of space in their vaults
with the result that coins produced by tbe
Government Mints had to be kept in the
open area inside the premises. The actual
Fault is with the Reserve Bank with regard
to assessment of the requirements and
placing of requisitions with the Govern-
ment Mints on time for the production of
zoias by the Government Mints in India.
Madam, it has been mentioned here that
certain steps have been taken by the
Government to increase the produc-
7°3PMtion of coins in ihe Government.

mints. They also say that the pro-
duction has picked up. They have
given two figures here. But, what
about the production capacity of every
mint in the country? I would like to- know
whether the entire capacity has been utilis-
ed? If so, what is that figure? I say with
all force and responsibility at my com-
mand in this House that every Govern-
ment mint in our country whether it is in
Calcutta or Hyderabad or Bombay, the
entire production capacity is not being
utilised. It is under-utilised. The Reserve
Bank of India has not taken proper steps
to place the order on time to utilise the
existing production capacity. Because of
the Reserve Bank of India's failure, this
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import of coins is being taken recourse io.
This is very objectionable. I think, this is
really an obnoxious piece of legislation be-
cause the coins are going to be imported
from abroad. We have our mints. We
have our personnel. We have material.
We have got machines. We have got pro-
duction capacity. Yet, we are going to
import.

And, therefore, I totally oppose this Bill
and I would request the Finance Minister
to withdraw  this Bill. Thank you.

SHRI P. N. SUKUL: Madam Vice-
Chairman, I rise to support this Bill, but
with a little heavy heart. 1 am support-
ing this Bill, because I am convinced that
the Government have taken recourse to
this sort of arrangement as a last resort
available to them for easing the situation
arising out of the shortage of coins. But
I am sorry to see that the coins of our
country are going to be imported from
abroad and such an unhappy situation has
arisen.

Madam, I entirely agree with my hon-
ourable colleague, Shri Dipen Ghosh, that
it is not the Government to be blamed,
but it is the Reserve Bank of India for
creating shortage of coins. I am blam-
ing the Reserve Bank of India for two
reasons: (1) They monitor the supply of
coins, it is their responsibility and they
have failed miserably; (2) It has been
mentioned by the Minister of State for
Finance in the other House the other day
that the Staff of the Reserve Bank of India
have failed to lift the coins from the Gov-
ernment Mints. So, the Reserve Bank of
India has failed on both these counts.
Why I am saying this is because I am not
in favour of import of coins from other
countries for three reasons:

To my knowledge no Government of
our stature and of our standing of 38
years of freedom has imported coins from
other countries. May be smaller countries
or satellite countries import, but not a
country like India which is the biggest
democracy in the world. We have not
imported coins for the last so many years.
But, now the circumstances have com-
pelled us to import from other countries.
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[Shri P. N. Sukul
Madam, minting of coins in another
country means there will be a serious
loophole. Although the Minister of State

for Finance said the other day in tbe
other House that the tools for minting
coins will be destroyed, but what is The
guarantee? How can you ensure it?
Suppose they are not destroyed and coins
are minted beyond our requirements and
later on they will be smuggled into our
countiy. How can you check  them?
You have not been able to check smug-
gling at all. So many things are being
muggled day in and day out. And coins
can also be very easily smuggled into the
country.  So there is a serious loophole
there also. Number three and the most
important consideration is that, as Mr.
Dipen Ghosh said, when there are three
mints and when our mints in 1984-85
were in a position to mint double the
quantity of coins as compared to 1982-83.
why this shortage is there, why this situa-
tion has arisen at all. This situation has
arisen, Madam, because of the fact, as
mentioned in the Statement of Objects anl
Reasons, that there are a number of peo-
ple in our country who are hoarders of
these coins* who melt them and recover
metals from them and then sell the metals.
If that is the main reason for the short-
age of coins, that is, hoarding and melt-
ing of coins, then the solution lies in ap-
prehending those culprits and punishing
them, in taking action against them under
the Act, not in import of coins which is
a short-term solution. It is not a per-
manent solution of the problem.

So, I would like to know from the
Finance Minister what action has been
taken by the Government against the staff
of the Reserve Bank of India for bad
monitoring of the supplies of coins. What
action has been taken or is proposed to
be taken against the Reserve Bank staff
for not lifting the coins already produced
in the mints? How much time is the
proposed new mint going to take, which
is being set up at NOIDA? What will'
be the expenditure involved in the import
of coins from abroad? What will be
the cost of this import? Can't we set up
this new mint at NOIDA with that money
a bit faster, a bit quicker And, as I said
in the beginning, how will our Govern-
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ment ensure that those tools of minting
coins are really destroyed and coins are
not minted beyond our requirements and
are not smuggled into the country to our
great disadvantage. With these few words,
1 support the Bill.

SHRI BISWA GOSWAMI (Assam):
Madam Vice-Chairman, [ rise to oppose
this Bi'l. It is a most extraordinary piece
of legislation that we are discussing today.
We do not understand as to why the Gov-
ernment thought it proper to bring for-
ward this Bill for consideration. It is a
disgrace on our part to go to this extent
of importing coins for our use. From
the figures that have been supplied to us,
the production of coins has increased
over the years. But why suddenly this
shortage has come? How has this short-
age of coins suddenly arisen? This matter
should be enquired into as to how this
shortage suddenly came. Had the Govern-
ment taken proper steps at the proper
time, this situation would not have arisen
at all. Madam, now it has been said that
better machinery and equipment are going
to be brought for production of more
coins. This situation should have been
foreseen earlier and machinery and pro-
per equipment should have been brought
earlier. Really it is a disgrace on the
part of a country like ours that we should
import coins from other countries. And
as my friend, Mr. Sukul, has said, there
are many loopholes in the matter of im-
port of coins. Smuggling of coins may be
there. There are so many loopholes, so
many defects in such an import. So I
think the Government shou'd abandon
this idea of importing coins from foreign
countries. Instead of that they should
try to improve the production of coins in

our own mints. With these words I
oppose this Bill.
SHRI H. L. KAPUR (Nominated):

Madam Vice-Chairman, I stand to support
the Bill. T have heard my worthy friends
who have accused the Government for
not taking appropriate action in time and
they have also said that it is a matter of
shame for this country to import. I per-
sonally feel, if you read the statement, it
very clearly says that there has been a
gradual increase in the total production
of coins in this country, according to the
requirements as they have been reflected.
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For instance, we produced 525 million
pieces in 1981-82, 650 million piec:s in
1982-83, 1063 milion pieces in 1983-84
and 1356 million pieces in 1984-85. And
these 1356 mil ion pieces that were pro-
duced in 1984-85 were produced against
the total installed capacity of the three
mints, Hyderabad, Bombay and Calcutta,
of 1450 million pieces.  The capacity  of
Hyderabad is 480 million pieces a year,
of that of Bombay 760 million puces a
year and of Calcutta 740 million pieces a
year. So it wi | be seen that the mints
have been producing coins to as much as
90 per cent of the capacity. Now there
has been a certain spurt in the require-
ment and the shortage that has come
about now is man-made. And it has come
about because of the fact that our Prime
Minister when he took over, laid emphasis
on cleaning the Government, on a rjsult-
oriented Government and people thought
that the high denomination notes would
be demonetized and they started changing
and exchanging their notes for smaller
notes and coins.  That is one  reason.
The other reason is it is common know-
ledge that coins are melted and used for
making  glasses, receptacles and things
like that. The Ministry has now taken
action—to my knowledge—with the HMT
which is one of the finest machine too)
factories that we have. There was diffi-
culty in the import of  these  machines.
The HMT has now started manufacturing
machines and [ think the Ministry has
bough* 7 machines from the HMT and
this will increase their rate of production.
Fifteen machines are being imported to
further augment the capacity of our mints.
With the mint coming up at NOIDA in
another two years' time. 1 don't think
there wi'l be any problem so far as coins
are concerned. Whil'e moving  this, Bill
the honourable Minister said that it is
only as a precaulonary measure and that
this will be exercised onlv in exrentlonnl
circumstances as one time exercise: and T
persona'lv feel that this is a reasonable
precaution which the Governme.it wants
to take so that peoole don't suffer any
more than what they are suffering todav.
With these words I support the Bill.

ft  wfrRt §gv () o
AIAAT IOwTSTer weEaT, fageit &

[17MAY 1985] {Amendment)Bill, 1985 398

FEET 1 AT gw Ty faew
faamt v amod, ag FuTeT wEEARET
FT wEw 2| gz foE &% #9%
gree fafrt feadt e 2,
a7 & g1 &7 g7 § 1 afew S Sy
TN WIT A7 T@r 47 9IEE are d
g T faeane &€ T2 4, #T WITE!
qar #Ef ar fF7 @ wiw =@t
# vwm fagaat oW wowmT  osATY

A

A WgrRA ¥ a7 9E@W fF oA
ant & s @ AT A aAme
gras ane ® f2g F oar gwd ooy
TARI AT AT ATT ATAA AT Gr 2
ar q8 onr ;oA § f oo 4 oR
ford o aeEw foaer dem S
A% FaT fadr 25 &, Iaq IEH
fza 9y dcw wmfaw grir AT FEET
g srvew g1 o | faee
fedt & faw @zt w@mw w1 O
grr fF werf & awm uw @ @1
famt s=T ar e &% g9t 1 ™
% ®r ®Egr TAT FF SATAT 4T |
IW gy ot awe fawar v 3@
arT G # fagerar ar | gfad g%
orEdEr ¥ IWEr AMT R OET |
T wvAr oaE w7 fear 0 T owly
FT 2T FE7 & fad mweard g I
odt W o w7 @ ¥ ooiT s %
&7 deg AT wT T ¥ AT &a AT
o &7 ¥ fra% v 3w 4% & ford

47 & wyrar 6T 9T AF AT ST
oFTATAY  AF-WIIE AR HA a4
T wawr vt fEm @ fAE e

W AT ATET R TR
FIHET EAT, § WET AT A



399

The Coinage

[ RAJYA SABHA ] (Amendment) Bill, 1985 400

SHRIMATI RODA MISTRY (Andhra
Pradesh): Madam Vice-Chairman, this
Bill which has come before the House,
the Coinage (Amendment) Bill is a sad Bill.
We are sure that the Finance Minister and
his entire Finance Ministry have gone into
all aspects before proposing such a Bill
to be brought forward to import coins.
Besides the threat that today the Govern-
ment is importing, tomorrow it may be.
brought in by some private party and our
markets flooded with coins from abroad,
we wish to take the Finance Minister to
the real facts of what is happening.

Madam, I will not go into the statistics
which have been very well brought out by
our learned Colleague, Mr. Kapur. But
what I want the hon. Finance Minister
to hear is that for the last five yeara
I have been the President of the Labour
Union of Hyderabad Mint and we have
struggled continuously to convince the
Finance Ministry and the previous Finance
Minister to look into matters not in an
autocratic manner but in a proper, demo-
cratic manner. There was a very excel-
lent officer called Mukherjee who was
posted at Nasik. The officer in disgust re-
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tigned and took an assignment abroad. He
was treated so badly. He continuously
told the Government and the Finance
Ministry that he is a technocrat and does
not know the bureaucratic systems. But
it is the bureaucrat system that has to
learn how to run a mint. We have plead-
ed with the Government. At every nego-
tiation in which we have participated to
improve the conditions of the mint. I
would invite the hon. Finance Minister to
visit the mint and see the inhuman con-
ditions in which the workers work at Hyd.
mint. It is sad that today in 1985 we
have no consideration for the life and the
danger to the health from unhygienic con-
ditions prevailing for the workers of the
mint. In every negotiation it is just dic-
tatorship. Nobody is allowed to say any-
thing. They insist on the negotiations end-
ing as they want. The incentive scheme
which we pleaded for all the mints ended
in absolute shambles, t earnestly plead
with the Finance Minister to go into all
these details and see why the coins can-
aot be made by the mints in India. Today
India is exporting almost everything, and
of high quality. Why is it that we are
behind in producing coins. I think the
entire system that manages coins at the
Government level should be revamped and
the Finance Minister could personally look
into it. We are sure and we are confident
that his experience will help the entire
set-up that is totally deteriorated. The
people in the world will laugh at us.
Madam Vice-Chairman, that Tndia which
boasts of so many things that they can ex-
port are thinking of bringing coins from
other countries. The morale of the labour
will also godown if we are to resort to
import of coins. The labour will be frus-
trated, the hon. Finance Minister would
have done well if he bad called a meet-
ing of all the Unions to find out the rea-
sons why this day has come that we have
to import coins.

With these words, Madam Vice-Chair-
man, I thank you for giving mo a few
miinutes, to speak on this subject.

Thank you very much.

it g s (fag) oS-
Faredaer weear, ¥ @ faw w1 fag
FeaT £ A wfvd Gw s g &
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"It may authorise minting of coins
by any person or government of a for-
eign country and import such coins for
circulation in the country as legal ten-
der."
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(T g FaiT)
are § g9 A 999 £ guT S
F AT TT =G & AT A S HA
17§ A A6 GhA g, 96T F0T
HUTF 7 a4 6197 & FT 55T 97
nF = g gated & o sfem ad
#m”iﬂtwﬁﬂamgu
it srEm {5 a9 g g F1

sﬁmmmﬂv(mm:
AAAE I qgRAr,  (FA-
) Az 1906 F i AT w4 av
o7 F4 g9q gWTe  am i faEs
FEAA 4T | A 04T §9T 41 SatE
ZATY 297 3 FOT % AT 7E1 A9 7 |
et & oAt # faERl ¥ omvee o
zw mr-fie 7 AafeT ag @ ad-
w fadnF 3 A7 gnT U Aw
w1 30 g A g 0§ Az am-
FTO ATOT FL 990 oA | afew
wg faeft o 08 dAwaifas 3w A
srasrar T 3 o fr e &
fnmwmmmmﬁmirﬁi
FIF AT &7 AT 6T 7S faer foan

gV WS ¥ 9 S 1906 F O OF
FATAT, TAH TF AT F A1FAT Tl
mﬂtmmﬁmw%ﬁ
eaTT 30 T fal AT A & 0
‘r T Z9 F A0 FT ATRAE
arfaa‘r%aamqﬁral ST @A
T § 997 3, AT W OFUAT 8o GF

UF 67T 1 AT AT q3 & Fzae|
Foar - fw A% 979 I T F7
Gor AT 20 AT AT WIT g9 F v
sveq ot forar A W & v Y o3ud
EH HTTHRT A9 AT FT THS £ | W
FrT AT ATy &4 A T E 1 2 g
¥ WY FERTT F O SATIT | ;AR
@7 T T AYAT AT AT W T
w51 At2 AFPET 47 727 R oA
OIAT BT O TE 2 | =Y I Har-
4 7 AT a9 T AT A1 =T fEar

frar wro | &7 w2 A T AT SoTE
a1 w0 & e s T o e
7317 fewe F1 70 agr far mm s
faF &7 1 &7 F=wr i
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TS ZFE F, 99 a@s, Faedl,
ERTATE |, &1 T ZHural a7 A &1
AFAT AT AHAT T | ST AT TH
& 3% afafom i< zward o 23w
¥ warfra 7 o g § W I
afer ot gare gw H Afar s
Y IAHT IV AT ST SfEd
q‘rwmsﬁ#wwmaﬁa !
et 7% & T wfafw w1 aaw a9 g,
Tr?ﬂ'ﬁﬁfﬂf‘ﬂﬁrﬂi‘rgﬂfﬁ TE
sialrn 7 a9 waw o A &1 -
17 g 0% fet safer & ¥ fawr amge
T AP ST awar g v et agd
LErfasiwa 1 o foem @ & o
ALY FTHTL [IAT  H1EW ¥ Ty 2
F1fF agT T WA F T2 war B—
"... it may authorise the coining in
like manner as is provided in that sub-
section, of coins by any person (includ-
ing the Government of any foreign co-
untry), beyond the limits of India".

o< g fodt 7 qfomfos e
& o "area #1 AT & 12T fwar
#afay gy’ Agfq Towr Taww a7
gATfF aF & Iwmr & ag
A M@ ZEE 7 FaFwr g
& 7@, afer Frf faRey =ufer, o
A AT HET F AT W@ &),
qrFvrgar geq 97 fawer o @y
WA, wEAW a1 2vET EEr o fRav
ST | Ag or qga wrafaseE 3

=a% wlafem wowa oF =7 %
A o 7z7 +9 § N T = F
AZFUTAATATEIE | OF waveifen
wue |T TAT FaT § 33T 9r geAr 614,
feais 7 w€ 71, foa® fawr ddr sy &
efare faar 2 f5 1984 7 safe uw
w0, qurg 99, gefrg 44, 9w 69,
a9 GF #T qis 99 & faswt w7 fmio
argar &« afew 2 sew @7 o oAy
faapr ad 1984 #iX 1985 ¥ 7@
fafda gar 1 &7 gawT w7 7wg 4r ?
50 F1¢ W WY 7 wresiir el off & se
g f &Y e & A= & fawt Ay
frwfor gar site &t waxr & fasd @
fawfor ad 1984 #lx 1985 ¥ =¥
gt fagr 7o ?
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SET A% T AT Ay 4T A7 A
ag o Gar fadys §, o gwe &w 47
AT ZTE 30 F HieH-gET
FISAGFAF AT | ug A1 faewmA
fafarz & sitz Tq avawa & Ta2EE &
SHIfoT g7 qe) “qrad sfzar’ afawr
& S7 faai® 24 =T, 1085 @
HIEHIT 7w &, ITAT Hre F qrEAm
FAT S T oA WIFHAT FTAT HIEA
ATET wazq 7 faar #—

"Import of coins is something unpre-
cedented at leant so far as India is con-
cerned. It reflects on our national ca-
pacity and our national dignity in that
we are powerless even to manage our
own currency."

THFT wAAT AZ AT IR ST qEE
F1 #e® voyrEen ar wreg-fadar &
arar &, g faewa araar & @ 74
qHr o & 5 9 g, @aits
HOHIT, AT & 3y A7 3§ qOwre,
T8 A7 9¢ 412 qwT At FE A,
Foram s #1 w9 & %1 AreATAA

ST AT | AW & AW W WS 0T A
ER 1 :m T 72 AT W

oft Wex www Wrwarm o oY, 7,
W o d 1 B v adw R, fr

food &% T 1985-86 # 2600
fefags feaai % faator 57 wiwa faar
qr | AT o ST g 8 IF Fa
2300 fafags fami & g=9 %1 Ao
& 1 & Frw i wrweT 2600
fafaas 771 971 otz fara® & 300 fafe-
qF weraT AT @ g !

W AT 7w s A
STAT FT @ErET | gATAy Wit afaar
T At 3w i i g &, Fow are &
AT TT AT 51F Y £, AR TETART
Ry sive T &y arg fowwt & for
fazet & wrgars 7 <f2w Y
THRAEl @57 #1 a araa § oafs
74y F wry Aamion 31 faws
THErTamr @ E 3 mfdw A
% fowre &, vgmd & forwre €0
93 T 0x 77 7 & A1 FegAATA
fama 2, Tafac o fadew & fF o
Wrc oW T dwg Ao
fdms #1 AT #F FFIFT

SHRI VISHWANATH PRATAP SINGH:

Madam Vice-Chairman, Mr. Malaviya asks
why was the Government sleeping over it.
Mr. P. N. Sukul said the Reserve Bank
should be punished. Hon. Members have
expressed indignation as to why this has
come about. Yes, but the sleeping drug
was administered in 1977. (Interruptions)
I am coming to facts. Yes, in 1977, there
was 60-hours shift, it was reduced from 60
hours to 54 hours in 1977, and from 54
hours to 48 in 1978 and there was a
general assessment by that Government
then that we do not need to mint more
coins, because there was some accumula-
tion and if RBI was to be punished it
should be asked which was the Govern-
ment, if RBI was not lifting, who was
responsible at that time to see how the
RBI was functioning. It was highest dur-
ing the Janata period, the accumulation
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f coins and RBI was not lifting, it was
hereafter in 1980-81 that lifting of coins
taricd. And this was th, mis-imp session
f wrong assessment of production that
tere is surplus of cotes that the sleeping
rug was administered at that time. It had
te hyphnotic effect for some time ot ass-
ssment and re-assessmenl. Of course, we
ave token a decision. There have beer
icentiva schemes for workers of produ-
ing mete coins than the past, We have
ten: .rd the working hours with tha
onsent of the workers. lhe second shift
as been introduced in the Calcutta mint,
lode .'dation and expansion of existing
id expansion of existing mints have been
arted. Twenty-two new coining presses
t a cost of Rs. 4.5 crores have been
dered in three mints, eight each in Cal-
Itta and Hyderabad and remaining six
achines in Bombay. A new mint is being
tablished in NOIDA. I am informed that
will cost Rs. 20 crores and that will
1 coming up in about 36 months. So,
ere has been a step up of production
' coins and the target for 1985-86 is two
ousand million pieces. But as the de-
and has been projected by the Reserve
ink of India that of 1992—the damand
ould be about 3,200 million pieces. So,
this interim period, I Jiave given the
story, the background, the reasons for it.
order that the people may not suffer
d the problem that is  created to the
orest man, he is the hardest hit be-
use with any shortage if something is
lained and is  not paid back to him, he
the sufferer. That is why this most
iportant step has been taken. A question
is been raised as to how much outgo
foreign exchange would be there. Now,
far as the metal is concerned, we do
port the metal for the coin. That much
t-go is anyway there. Even if we do
in our own mint, it would be there.
', it is only the processing cost that
II be additional. We have taken very
;id measures and it has been provided
it in the presence of our own officers,
? punches or the dies cast  will be des-
lyed and other terms have been stipulated
r the fullest security in this respect, and
think by the time we assess our capa-
y after this, it will be more than what
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will be required in the coming years. So
this one step is taken for this very conti-
ngency and as our capacity will grow, there
will be no further need of any import.
It is one-time affair and with these words,
I request that the Bill be passed.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) SAROJINI MAHISHI]: The ques-
tion is:

"That the Bill further to amend the
Coinage Act, 1906, as passed by the Lok
Sabha, be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) SAROJINI MAHISHI): We shall
now take up clause-by-clause consideration
of the Bill.

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and
the Title wer, added to the Bill.

SHRI VISHWANATH PRATAP SINGH:
I move:
"That the Bill be passed."
Th, quetsion was passed,"”

SHRI GHULAM RASQOL MATTO:

(Jammu and Kashmir): When orders for
importing of the coins are passed, may I
know whether global tenders will be in-
vited?

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) SAROJINI MAHISHI]: The ques-
tion is:

"That the Bill be passed."

The motion was adopted.
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Il. The Aran (Amendment) Bill, 1985

111. The Companies (Amendment) Bill
1985

THE SECRETARY-GENERAL: I have
to report to the House the following Mw-



